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Issues, including tbe continuanl review of 
the compensatory financlDl facility. Tbe 
Committee requested tbat dellborations in 
the coming months cover any additional 
SUlSestions on the role of tbe Fund included 
In tbe fortbcominl report of the Group of 
Twenty-Four. as well as any outstandinl 
issues from tbese raised in earlier reports 01 
botb tbe G roup of Ten and tbe Group of 
Twenty-Four. 

Tbe Committee welcomed the increased 
emphasis beiDg placed in adjustment pro-
Irammes on estabhsbing conditions for 
luatainable growth and stressed that it is 
critical for adjustment to be implemented 
implemented in such a manner as to pro-
mote savings, investment, and effiCiency 
in resource use. The Committee added 
that a strong political commitment to 
comprchesive growth-oriented adjustment 
programmes is essential to their success and 
noted tbat increased financing on appro-
priate terms by private as well as official 
creditors. donors, and multilateral institu-
tions would facilitate sucb adjustment. 
Tbe Committee stressed tbat all thele 
factors were essential to ensure that membrs' 
access to Fund resources is consistent with 
tbeir revolviog character and with tbe 
ability of the institutioo to continue assistinl 
members by its adVice and finance. The 
Committee encouraged the Executtve Board, 
in its forthcoming discussions, to conduct a 
through review of adjustment programmes 
and tbeir supporting Fund arrangemements 
in order to ensure tbat they are appropriate 
to conditions now fa~iDg member countries. 

8. The Committee noted the estab-
lishment by the Executive Board of a 
Committee of the Whole to conduct tbe 
work on tbe Ninth General Review of 
Quotas. 

9. The Committee agreed to bold its 
next meeting in Wasbington, D.C. on 
September 27, 1987. 

Writing oft'Loans by Nationalised Bank. 

7483. DR. B.L. SHAILBSH: Will 
the Mini~ter of FINANCE be pleased to 
state: 

Ca) wbether Government propose to exer-C;- ao), ~ll~~ over writio, oft' of loap. fJ, 

public sector banks beyood a particular 
amountj 

(b) if so, tbo details thereof; and 

(c) if not, tbe reuons tbereror ? 

THE MINISTBR OF STATB IN THE 
MINISTRY OF FINANCB (SORI 
JANARDHANA POOJARY): <a> to (c). 
All Public Sector Bankl], over a period of 
time, bave laid down detailed procedures f'>f 
writing off of advances which are considered 
bad. 

Recently Reserve Bank of India bad 
advised all Public Sector Banks tbat pro-
posals for write off' of bad debts/losses 01 
amounts upto RI. 50.000 may be disposed 
of by the Cbairman/Managing Director with 
suitable lower limits for other top execu-
tiveS/Committee of Executives. Proposals 
involving more than Rs. 50,000 are to be 
put up to the Board of Directors for 
approval. Reserve Bank of India have 
also advised the banks tbat write off's are to 
be considered after proper evabJation of 
circumstances of each case and ooly after 
all avenues of recovery bave been exhausted. 
Banks bave also been asked to evolve a 
strict time discipline so that irregular and 
sick accounts are discovered earlier and tbe 
need for write offs are avoided as far as 
possible. 

Capitalisation of \ccumulated Losses by 
Public Sector UodertaklDls 

7484. DR. B.L. SHAILBSH: Wi)) 
tbe Minister of FINANCE be pleased to 
state: 

(a) whether any norms or luidelines 
bave been laid down for tbe capitalisation 
by a public sector undertaking its accumu-
lated loss; if 80, what; , 

Cb) the names of Undertakings whicb 
bave been allowed to capitalise more 
than SO per cent of their accumulated losses; 
aDd 

(c) the maDner In which this mechanism 
will ultimately bely lucb undertakings to 
improve tbeir efficiency and become viabJe 
in due coone of time ? 

THB MINISTER OF STATE IN THE 
M~.STay Or J'INANCp ($~~' 




